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(b) the number of cases of illicit 
distillation detected annually during 
last three years; and 

(c) whether the total number of 
retail liquor shops 
mained the same 
and no additional 
given since 1956? 

in Delhi has re
for last 10 years 
licence has been 

The Deputy Minister In the MInis
try of Home Main (Shrl Vldya 
Charan Shukla): (a) There appears 
to be some increase in the illicit dis
tillation of liquor. 

(b) The number of cases of illicit 
distillation detected during 1963, 1964 
and 1965 was 672, 681 8'l\d 792 res
pectively. 

(c) Yes. 

Prohibition 

1451. Shri utiya: 
Shrl Madhu Llmaye: 
Shrl Kishen Pattnayak: 

Will the Minister of Home Allalrs 
be pleased to refer to the reply given 
to Starred Question No. 840 on the 
7th September, 1966 and state: 

(a) the names of the States where 
there has been relaxation. of prohi
bition laws or thesE" enforcement; 

(b) whether the Centre Was con
sulted before deciding upon these re
laxations: 

(c) if not, the reasons theretor; 

(d) whether Government intend to 
introduce complete prohibition in the 
Union Territories and the armed 
forces before the coming elections; 
and 

(e) if not, the reasons for pursuing 
contrary policicf; in r!:spcct .If clvill;...!\:; 
nnd ..lrmed forces in States ... ~t! Ulll'"l 

Territories'.' 

The Deputy Minister in the MInis
try of Home Affairs (Shrl Vldya 
CharaD Shukh): (a) There has been 
no rel.xat:on of the prohibition laws 
ot' ~hctr en fOl'cement in the dry 
States. ' 

(b) and (c). Do not arise. 

(d) and (e). The policy laid down 
in the Constitution and accepted by 
Government is of uniform applica
tion to the States and Union Terri
tories. The action to be taken by the 
wet States is still under considera
tion and the final decision reached 
will apply to the States and the 
Union Territories without distinction. 
It is not desirable to isolate the 
Union Territories in this matter, and 
the question of pursuing contrary 
policies in respect of States and 
Union Territories does not arise. Re
garding the Armed Forces the ,Jolicy 
is that they should implement the 
prohibition policy in its entirety 
when it comes into force on a nation· 
wide basis in ali the States. Till 
then the existing control and regula
tion on the use of alcohol in the 
Armed Forces are quite satisfdotory 
for the purpose of discouraging drink
ing and no further steps aTe contem
plated 

Provident Fund Contributions 

1452. Shrl P. R. ChakraverU: 
Shri H. C. Llnga Reddy: 

Will th" Min;'tcr of Labour. Em
ployment and Rehabilitation be 
pleased to state: 

(a) whether it is a fact that the 
Textile Industry is the major de
faulter in making deposits of provi
dent fund contribution under the 
Employees Provident Fund Act; 

(b) whether Government propose. 
to fioat a s"'l;,l loan to help these 
defaulters to c1e:Il' off the arrears; 

(c) whether Government have paid 
a heavy sum un behalf of the Sholapur 
Mills whose contribution to the Provi
dent Fund fell due; and 

(d) wh3t other textile concern, 
had sought Government's help in 
their distress and the steps taken to 
recompensatc the amount adfanced? 




